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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
Original Application No.351 of 2025

IN THE MATTER OF:

Akhilesh Chopra . 5" e 0 e fieeds Petitioner/Applicant
Versus
State of Haryana & Ors  ....... Respondents
INDEX
Sr.N Particulars Page
o No.
1 Short Reply by way of affidavit of Darshan Kumar,
Estate officer, HSVP Ambala.
2 Annexure -1
A copy of the Development Plans for 2021.
> Annexure -2:
A copy of the Development Plans for 2025.
4 Annexure -3:
A copy of the Memo No. 1434 dated 06.09.2024 issued
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application No.351 of 2025

IN THE MATTER OF:
Akhilesh Chopra  ceeees Petitioner /Applicant
Versus

State of Haryana & Ors = «..enee Respondents

Short reply by way of affidavit
of Darshan XKumar, Estate
Officer-Ambala, Haryana
Shehri Vikas Pradhikaran,
Panchkula (on behalf of
Respondent No. 7)

MOST RESPECTFULLY SHOWETH:

I, the above name deponent, do hereby solemnly affirm and
declare as under: "

1. That the Original Application has béen filed by the Applicant
seeking protection, restoration, and preservation of a 32.69-acre
pond/Jhord located in Sector-7, Urban Estate, Ambala comprising
Khasra Nos. 260, 261, 266, 302/2, 303/2, 331 and 333 to 349,
which is recorded as ‘Jhord’ in the revenue record and is also
registered with the Haryana Water Pond Authority. The Applicant
has alleging that private persons, with the inaction or connivance
of Respondents 7, 8 and 9, are illegally filling the pond with sand,
thereby destroying a natural rainwater catchment area and posing
a serious risk of flooding to the surrounding residential sector. On
these premises, the Applicant seeks protection, restoration and
preservation of the said pond, and prays for immediate restraint
against further filling, removal of encroachments, restoration of the
water body to its original condition, enforcement of statutory duties
under the Water (Prevention and Control of Pollution) Act, 1974
and the Haryana Pond and Waste Water Management Authority

Act, 2018, and issuance of all consequential directions to

54/ ensure long-term safeguarding of th'q pond and its catchment area.
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2. At the Outset it is submitted that the land in question falls within
the Old Municipal Committee Area, where action against
unauthorized construction, if any is to be taken by the Municipal
Corporation, Ambala which is under the jurisdiction of Department
of Urban Local Bodies i.e. respondent no.9.

3. That it is submitted that as per the Final Development Plan 2021
AD, Ambala, and the Final Development Plan 2025 AD, Ambala,
published vide Notifications No. CCP(NCR)/AMB/FDP/2008/2286
dated 14.08.2008 and No. CCP(NCR)/AMB/FDP/2012/2866 dated
06.09.2012 issued by the State Government, the land in question
falls within Sector-7, Ambala City, which has been designated as a
residential zone. The Copies of the Development Plans for 2021 and
2025 are enclosed as Annexure R-1 and Annexure R-2.

\

4. It is further submitted that although certain Khasra numbers
namely 258/2, 259 to 267, 268/2, 269/2, 301/2, 302/2, 303,
304/2, 305, 328/1, 329, 330 to 333, 334/1, 334/2 and 335 to 354
which include the land in question were initially included in
acquisition proceedings under Sections 4 and 6 of the Land
Acquisition Act vide notifications dated 09.11.1982 and
10.02.1983, however, the Land Acquisition Collector, Urban
Estate, Panchkula, has categorically clarified through Memo No.
1434 dated 06.09.2024 that no award was ever announced for
these lands. Consequently, the said lands were never acquired by
the Answering Respondent and therefore do not fall within the
jurisdiction or control of HSVP authorities. A copy of the Memo No.
1434 dated 06.09.2024 issued by the Land Acquisition Collector,
Urban Estate, Panchkula is enclosed as Annexure R- 3.

5. It is further submitted that the drawing No. DTP(A)-2481/87
dated 15.06.1987drawing No. DTP(A)-2481/87 dated 15.06.1987
relied on by the applicant, does not bear the signatures or
> proval of the competent authority. Under the established
‘(iedure, any layout plan of a sector or part of a sector
eviloped by the Answering Respondent after acquisition of land

gcquired by the Answering Respondent. It is also clarified that
layout or sectoral plans for areas proposed to be developed by
private colonizers, after obtaining a licence under the Haryana
Development and Regulation of Urban Areas Act, 1975 and the
Rules framed thereunder, are approved exclusively by the
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Department of Town and Country Planning. Accordingly, the
drawing relied upon by the petitioner is not approved by the
Answering Respondent.

It is submitted that, as already mentioned hereinabove, the land
measuring

32.69 acres is not a part of the land acquired by the Answering
Respondent. This fact has been specifically clarified in the letter
issued by the Land Acquisition Officer (LAO), Memo No. 1434 dated
06.09.2024, which has been duly provided to the Applicant. It is
further submitted that the said land has not been filled by the
Answering Respondent; rather, it has been filled by private persons
and is situated in Sector-7, outside the boundaries of HSVP.

It is submitted that the allegation of collusion is wholly erroneous
and vehemently opposed the land in question falls within the Old
Municipal Committee Area, where action against unauthorized
construction, if any is to be taken by the Municipal Corporation,
Ambala which is under the jurisdiction of Department of Urban

" Local Bodies i.e. respondent no.9.

That it is further submitted that the Answering Respondent is
filling a short reply to the application. The detailed reply, if
necessary or if so directed by this Hon'ble T ribunal will be filled at
a later stage.

In View of submission made hereinabove, it is humbly
prayed the present OA may kindly be dismissed qua the
Answering Respondent.

Place: Ambala EPONENT
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above Reply are true and correct to the best of my knowledge and

belief and no part of it is false and nothing material has been concealed

therefrom.

ATTESTED DEFONENT

G —
GOVT. OF INDIA H.S.V.P.,, AMBALA.

AMBALA CITY [HR)

£ 1 JAN 2026



ANNEXURE R-1

AMBALA

FINAL DEVELOPMENT PLAN FOR 2021AD. FOR
CONTROLLED AREAS 1 TO 5§ UNDER SECTION

5(7) OF ACT NO. 41 OF 1963.
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FINAL DEVELOPMENT PLAN 2025-AD. FOR THE
CONTROLLED AREAS 1 TO 5 UNDER SECTION 5(7)
OF ACT NO. 41 OF 1963.
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